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lteview 01 cues registered under the 
National Security Ordinance 

1295. SHRI RA VINDRA VARMA: 
WIll the Mlruster of HOME AFFAIRS 
be pleased to state: 

(8) whether any review has been 
made of the cases registered. 90 far 
under the Natlonal SeCurIty Ordi-
nance; and 

(b) 1f so, the results thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME 
AFFAIRS (SHRI YOGENDRA 
MAKWANA): (a) The orders of 
detentlon made under the National 
SecurIty Ordinance, 1980 are review-
ed by the approprIate Government. 
and the AdvlS1)ry Boards under the 
relevant provlSIons of the Ordmance. 

(b) Accordlng to information 
recelved so far, orders of detentIon in 
respect of 59 persons have been re-
voked, as a result of such reVlew~ 

Setting up a National Centre of Im-
1DIID01ory aDd VacclDe ~ 

III Delhi 

1296 SHRI RAJNATH SONKAB 
SHASTRI: Will the Minister of 
SCIENCE AND TECHNOLOGY be 
pleaSed to state: 

(a) whether Government bave lIP-
proved a proposal for letting up • 
National Centre of Immunology ... 
Vaccine Development In Delhi: 




